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Raroftshwar Dayal
46 19 92 in OA-674/88

.Shri B. S. Mainee

APPLICANT (S)

VERSUS

G.M» T N.Railwav & Qxs.
RESPONDENT (S)

COUNSEL

Office Report

as

: > U . ZtC'-'-' '

27,1,1992

7
Present

COUNSEL

Orders

Shri B. L, Madhok, proxy counsel
f©r Shi'i. B. S. Mainee, counsel f©r
the petitioner*

Issue notice to respondents returnable on

13.3.1992. Personal presence of the respondents

is dispensed with f®r the ti©e being.

- Cl.
( p. G. JAIN )

MEfvBBR,(A)
" I • "

13.3.1992

Present • Shri B» L. Madhok, proxy counsel
for Shri B. S» Mainee, counsel for
the petitioner.

. None for respondent No.i though served.

Intimation ;0f service on respondent No.2

is stili awaited. Gall on 26.3.1992.

0

( J. p. Sharma )
. Member (J)

( V. S. MALIfMTH )
CHAffiMN •

( P. G. Jain )
Member (a)
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Orders

26.3.92 CCP 46/92 in
OA 674/88

Page No..

Petitioner through Shri B.L. nadhok, proxy
for Shri B,S, Piainee, Counsel.

Respondent No, 1 is duly served. None

appears for him. So far as Respondent No, 2

is concerned, more than 30 days have

elapsed after the notice uas sent by

Registered post to the correct address.

%Neither the acknowledgement is received®

nor the notice has returned unserved.

Hence, notice to Respondent No, 2 is deemed

to have been duly served. As ue are

prima facie satisfied that there is no

compliance uith the judgement of the Tribunal

dated 17,5,1991, ue direct Respondent No, 1

to remain personally present before the

Tribunal on 21,4^1992 for taking furtheji?^

action under the Contempt of Courts Act.
j

If before that date the judgement is - fully .

complied uith, ue reserve liberty to move

us for recalling the order olVpersonal

presence. Let a copy of the order be sent

to both the respondents.

C

(P.C,3AIN)
f1E|viBER(A)

hyi

(V.§. I*1ALII*1ATH)
CHAIRMAN
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13.4.92 W 1096/92.

I

Petitioner through Shri B.K. Aggarual,
Counsel,

On behalf of the. respondents Shri B.L. nadan,
proxy for Shri B.S, P^ainee, Counsel, is
present,

n.P. 1096/92 for exemption from

personal presence of Respondent No, 1 is

allowed.

(P.C. 3AII\!)
nember (A.)

(U.S. FlALIflATH)
CHAIRMAN

%
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CCP 46/92

OA 674/88

21.04.92

Present: Shri B.S.Mainee, counsslfor the petiticsier.

^ S^iri E,K.A<;5oarwal.. cxjunsel for ths raspdts.

In tha light, of the r'sioincfer filed by the

ysititioner-;, ve grant 6 weeks' tlm© to the i-esix:«-id*;s«i'vt3 to

fei'
examirie if t.he directions of Lt-ie Ti-ibunal liave been

properly-and satisfactorily complied with, and if not, to

take appr-cpriaLe stBps for full ccitpliance. For that

purposewe adjoumei^ this case and direct the listing or

thi.sCase ori 08.0'7.92.

^ (P.C.JAIN) (V.S.MALimm)
member (A) CW.IRMAR

>
8»7*1992

PresefA ; Shri B, S. Mainee, c®unsel f®r the petitioner,

Shri B. K. /ggarv^al, counsel fer the resp®ndents.

Gall ©n l6.7.i992<

B. ®

I'l' fC. O.f.-,

1 '! 1 1


